FORM A
PuBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency Resolution
Process for Corporate Persons) Regulations, 2016)
FOR THE ATTENTION OF THE CREDITORS OF PERFECT INFRAENGINEERS

LIMITED
1. | Name of corporate debtor PERFECT INFRAENGINEERS
LIMITED
Date of incorporation of corporate debtor 16" May, 1996
3. | Authority under which corporate debtor is | ROC- Mumbai, Maharashtra
incorporated / registered
4. | Corporate Identity No. / Limited Liability | L29190MH1996PLC099583
Identification No. of corporate debtor
5. | Address of the registered office and principal | Registered Address: R-637, TTC Industrial
office (if any) of corporate debtor Area, MIDC, T.B. Road, Rabale, Navi
Mumbai, Thane — 400708.

N

Address at which the books of account are
maintained: 168, Bhanusali Chambers,
Sant Tukaram Road, Masjid East, Mumbai,
Maharashtra, India, 400009

6. | Insolvency commencement date in respect of | Date of Order — 15" July 2024

corporate debtor Date of Receipt of Order — 16" July, 2024
7. | Estimated date of closure of insolvency | 12" January, 2025 (From the date of receipt
resolution process of the order)

8. | Name and registration number of the | Gaurang Chhotalal Shah

insolvency professional acting as interim | IBBI/IPA-002/IP-N00947/2019- 2020
resolution professional /13002

9. | Address and e-mail of the interim resolution | Address: Flat 204 A Wing Raj Vaibhav 1
professional, as registered with the Board CHS Dahanukar Wadi Mahavir Nagar
Kandivali West Mumbai  Suburban,
Maharashtra-400067

Email: fcsgaurang.shah@gmail.com
10. | Address and e-mail to be wused for | Address: 1221, Maker Chamber V,
correspondence with the interim resolution | Nariman Point, Mumbai - 400021.

professional Email: cirp.pil0l@gmail.com
11. | Last date for submission of claims 30" July, 2024 (From the date of Receipt of
Order)

12. | Classes of creditors, if any, under clause (b) | Not Applicable as per information available
of sub-section (6A) of section 21, ascertained | with IRP

by the interim resolution professional
13. | Names of Insolvency Professionals identified | Not Applicable
to act as Authorised Representative of
creditors in a class (Three names for each

class)
14. | (a) Relevant Forms and Web link:
(b) Details of authorized representatives https://ibbi.gov.in/en/home/downloads
are available at: Physical Address: NA

Notice is hereby given that the National Company Law Tribunal has ordered the commencement of corporate
insolvency resolution process of PERFECT INFRAENGINEERS LIMITED on 15th July, 2024 (Order received
on 16th July 2024).

The creditors of PERFECT INFRAENGINEERS LIMITED, are hereby called upon to submit their claims with proof
on or before 30th July, 2024 to the interim resolution professional at the address mentioned against entry No. 10.
The financial creditors shall submit their claims with proof by electronic means only. All other creditors may submit
the claims with proof in person, by post or by electronic means.

A financial creditor belonging to a class, as listed against the entry No. 12, shall indicate its choice of authorized
representative from among the three insolvency professionals listed against entry No.13 to act as authorized
representative of the class [specify class] in Form CA — Not Applicable

Submission of false or misleading proofs of claim shall attract penalties . CH’ . ¢ ,J/(/\/'“r
Date: 19" July, 2024

Place: Mumbai Gaurang Chhotalal Shah

IBBI Reg. No.: IBBI/IPA-002/1P-N00947/2019-2020/1
AFA: AA2/13002/02/300625/203281 Valid till 30.06.2025
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derel 8 Canara Bank

Iﬁ.ﬁfﬁhml

Worli Branch : Marthanda Building 84, Dr. Annle Besant Road, Wordi, Mumbai - 400018
Tel, Mo, & (022] 2453 6323 E-mail  cb011 JiFcanarabank com

POSSESSION NOTICE [sEcTioN 13i4)]

(For Immovabla Propearty)

Whereas: The undersigned being the Authorised Cfficar of the Canara Bank, Worli
Branch, appointed under Securitisation And Beconstruction of Financial Assals and
Enforcement of Security Interest Act, 2002 (Act 54 of 2002} (hersinafter referred 1o as
“the Act™) and’in exercise of powers confemed wendar Section 13 (12) rezd with Rule 3
of the Securily Inferasl (Enforcement) Rubes 2002, lsswed a Damand MNotice Dated
27032024 and published in # Newspapers on 17,04.2024 calling wpon the borrower
Mis. Shreeram Testlie Indusiries (Partnership Firm), 202, Royal Apartren
Bhiwandi Road, Bangar Magar, Kalher Bhiwandi, Thane, Maharashira, 421302, to
rigpay thie amound mantoned in the nolice, baing RE, 74,44 967,30 [Rupees Seventy
Four Lakhs Forty Four Thousand Mine Hundred Sixty Seven and Thirty Palsa
only) as on 26.03. 2024 plus interest dus and other cost within 60 days from tha date of
rieceipl ol the said nolice,
The Borrower/Guarantor having fadled to repay the amount, notlee 18 hereby glven
fz the Bormower amd the pubdic in gensral, that the undersigned has taken
Possassion Symbolic of the propery described herain below in exercise of
pawers conferred on him / her under section 13 (4] of the sald Act, read with Rule &
& B ofthe said Rule on this 15th day of July 2024.
Thea Bormyser in particular and the publicin genaral ars harsty cautionad not o deal
with the properyand any dealings with the property will be subject 1o 1he charge of
Canara Bank, Worll Branch for an amount of Rs, T4 44 867,30 (Rupees Seventy
Four Lakhs Forty Four Thousand Mine Hundred Sixty Seven and Thirty Paisa
only) a5 on 26,03,.2024. The Borrowenr's atlantion & mnited o the provisionds of Sedion
13{8)aftheAct, in respect of fime avaiable, to redesm the secured sseis.
DESCRIFTION OF THE IMMOVABLE PROPERTY
All that parl and parcel of property bearing details: - Flal Mo, 202 admeasuring 520
aq. Fi (5762 sq; mi) buslt up area, 2nd Floor, in the bullding known as “Royval
Aparimant”, situated cnnon-agriculbural land bearing Swneey Mo, 284, Hissa Mo 1002,
Mouza Kalbwer, Taluka Bhviwandi, Disl. Thane,
Bounded as follows:- Marth : 5. Moo 284110 belonging o Shrl, Chatrapati Miatre
South: 5 MNo, 284/7, East: 5. No. 284110 belonging fo ehri. Chatrapati Mhatre, West
Land of Shri. Bhagwan Bhokre, Mame of Title Holder: §h. Rambabu Paswan

Sdi-
Authorized Officer
Canara Bank

Date : 15.07.2024
Flace : Worli

PUBLIC NOTICE

Naotice is hereby given fo the public at large that the property
described below is owned and possessed by Suchitra Sunil Patki.
The negotiations to sale this property along with all rights and Shares
issued by the Society is going on with our Clients. The Owner have
assured that the said property is free from all encumbrances and she
has not transferred the same by way of right, title, interest, sale,
morigage, lien, lease, gift, exchange, inheritance, possession,
succession, demand of any nature or otherwise. A person who so ever,
shall intmate the objection in writing to the undersigned with the
supporting documents thereof within 10 days from the date of
publication of this notice in person or else any claims by anyone
received thereafter will not be considered and shall be deemed to have
been waived and/or abandoned. And my clients shall proceed to
conclude the transaction and no claims shall be entertained thereafter.

DESCRIPTION OF THE PROPERTY

All that piece and parcel of Flat bearing No. 15 on Second Floorin B
wing known as "Anjali Co-operative Housing Society"” admeasuring
Built up area of 820 Sq. ft. i.e. 76.18 Sq. Mtrs. along with adjoining
terrace of 100 5q. ft. i.e. 9.29 Sg. Mtrs. with all amenities, facilities,
fixtures, fittings and common areas, constructed on the land bearing 5.
No. 24, Hissa No 12D, at village Kothrud Taluka Haveli, District Pune
and within the limits of Pune Municipal Corporation and within the
jurisdiction of Sub - Registrar, Haveli, Pune

Adv. Dhananjay Deshmukh
A-3, Shriram Park, 31A", Kothrud,
Pune - 38 (M) 7875958240

Place: Puna, Date: 1670712024

ULTIMO FABRICS PRIVATE LIMITED

Auction Sale Notice

Under Section 35(1)(f) of the Insolvency and Bankruptcy Code 2016 read with Regulation 33 of
the Insolvency & Bankruptcy Board of India (Liquidation Process) Regulations 2016, Public at
large is informed that E Auction of the assets of the Company as mentioned below will be held as
Specified hereunder.

Lltail=3 TO WHOMSOEVER IT MAY CONCERN

This is to inferm the General Public that following share cerificate of COLGATE
PALMOLIVE (INDLA) LIMITED having il's Registerad office al Colgate Hasaarch
Centre Main Street Hiranandanl Gardens, Powal, Mumbal 400076 regisiered in
tha narme of of the following Shareholder’s have boan lost by (hem,

Reserve Price | EMD Amount
(Amount in Rs ) | (Amount inRs )

S.N| Asset Location & Address

SANTACRUZ BRANCH : Plot No.16/D, Veer Building, Corner of Tagore & Dattatreya Road, Brahmakuman

Chowk, Santa Cruz (W), Mumbai-400 054. «Ph. No. (022) 3508 2575; 3513 8059; *Fax No. (022) 2660 7477,
*[FSC : IDIB000S010, *E-mail : Santacruz@indianbank.co.in, *Website : www.indianbank.in

POSSESSION NOTICE (For Immovable Property)
[Under Rule-8(1) of Security Interest (Enforcement) Rules, 2002]

Whereas the undersigned being the Authorized officer of the Indian
Bank under the Securitization and Reconstruction of Financial Assets and
Enforcement of Security Interest Act and in exercise of powers conferred under
section 13 (12) read with rule 3 of the Security Interest (Enforcement) Rules,
2002 issued Demand Notice Dated 09.05.2024 calling upon the Borrower /
Guarantors / Mortgagor M/s. K. P. Enterprises, Mr. Ramesh Madan Patel
(Borrower & Mortgager), Mrs. Deviben Ramesh Patel (Mortgagor & Guarantor)
to repay the amount mentioned in the notice being ¥ 7,76,87,560.00 (OCC-
36,40,73,376.00, GECLS 1.0 - 1,36,14,184.00 (Rs. Seven Crores Seventy
Six Lacs Eighty Seven Thousand Five Hundred Sixty Only) along with the
interest within 60 days from the date of receipt of the said notice.

The Borrower / Guarantors / Mortgagor having failed to repay the amount,
notice is hereby given to the Borrower / Guarantors / Mortgagor and the
public in general that the undersigned has taken possession of the property
described herein below in exercise of powers conferred on him under section
13(4) of the said Act read with rule 8 of the said rules, on this 16" of July of
the year 2024.

The Borrower / Guarantors / Mortgagor in particular and the Public in General
is hereby cautioned not to deal with the property and any dealings with the
property will be subject to the charge of the Indian Bank for an amount
% 7,76,87,560.00 (OCC- % 6,40,73,376.00, GECLS 1.0 — T 1,36,14,184.00
(Rs. Seven Crores Seventy Six Lacs Eighty Seven Thousand Five
Hundred Sixty Only) along with the interest and other charges thereon from
date of demand notice.

The borrower’s attention is invited to the provisions of sub-section (8) of
section (13) of the Act, in respect of the time available, to redeem the secured
assets.

Description of Immovable Property :
1. EM Flat No. 803, 8" Floor, T-6 Wing, Sahakar Nagar Vibhag 2 Co-Op.

Housing Society Ltd., Chembur (E), Nr. Tilaknagar East Railway Station,
Mumbai-400 071. =Boundaries :- *North : Lift / Staircase; *South : Open;
°East : F 7 Wing; *West : Flat No. 804

2. EM Flat No. 804, 8™ Floor, T-6 wing, Sahakar Nagar Vibhag 2 Co-op
Housing Soc. Ltd., Near Tilaknagar Railway Station, Chembur East Mumbai
400 071. =Boundaries :- *North : Lift / Staircase; *South : Open; *East :
Flat No. 803; *West : L 5 Wing.

3. RM Plot No. 1, land with Hotel No. 1, Gut No. 131/Pt., Village : Malavali,
Taluk : Maval, Dist. Pune. "Boundaries :- *North : Malavli Railway Station
Parking; *South : Devle Road & Mumbai Pune Express way; °East :
Private Property & Internal Road; *West : Niramay Clinic

sd/-
Date : 16.07.2024 Authorized Officer
Place : Mumbai Indian Bank

Form Mo, 44 COURT ROOM NO, 14
IN THE CITY CIVIL COURT BOMBAY AT MUMEAI

COMMERCIAL SUIT ND. 397 OF 2021
(Order V Rule 20 (1-4) of C.RP.C. for Paper Publication)
Elaint lodged on; 03,10.2048 Plant admitted on: 20.02.2018
Under Crder ¥, Rule 2 of the Code of Civil Procedure, 1808 mw Sec. 16 of the
Comemercial Courts &ct. 201 5:
RLULE 51, SUMMOMS to answer plaint Under secton 27, 0.\ m 1.5,7 And 8 and
QUL r B, af the Code of Civil Procedure

Canara Bank, (Ershéhile Syndicate Bank), & bank constiuled, Estabdished and

1 (Commercial | Office No. 1,2, 3 & 4 at 9 th Floor, Solaris
Offices | Building, D-Wing, Opp L & T Gate No. 6, Saki
Vihar Road, Andheri (East), Mumbai-400072

3,60,00,000 36,00,000

Name of Shareholder |Folio No.|yo '~ | Distincive Nos. | 8o 9
PREMLATA JHANWAR J02ZTELE 48239472482 30521 50
SURESH CHANDRA P12234 (3027625 |1117B6130-111786179 50
JHANWAR 2027625 | 133156951-133155960 10

2063167 | 138512437-138612536 | 110

Date & Time of E-Auction:17.08.2024 from 3:00 PM up to 5:00 PM

Date & Time of Deposition EMD: 14.08.2024 upto 6:00 PM

Date & Time of Submission of KYC Documents: 10.08.2024 upto 6 PM

Terms and Condition of E-Auction are as under:

1. E-Auction is being held on “AS IS WHERE IS BASIS” and “AS IS WHAT IS BASIS" and will be
conducted “Online”. The auction will be conducted through the Liquidator's approved service
provider web Portal www.auctionfocus.in. This E-Auction Notice shall be read in conjunction with
the complete E-Auction Document containing details of assets, e-auction bid form, declaration and
undertakings, general terms and conditions of the E-Auction sale which will be made available by
contacting mobile no.+91-7507779051, Email ID: liquidation.ultimofabrics@gmail.com in the
working hours from Monday to Friday & on the website www.auctionfocus.in which may be
updated/ amended from time to time if required.

2. The physical possession of the above Assets is with the under signed in the capacity of liquidator
of the Company. The purchaser shall bear the applicable stamp duties, transfer charges and
incidental & other charges, if any. GST will be applicable as per the prevailing rates.

3.The Earnest Money Deposit shall be payable through Draft in favor of “Ultimo Fabrics Private
Limited” payable at Mumbai

4. To the best of our knowledge and information of the undersigned, there is no encumbrance on
the assets. However, the intending bidders should make their own independent inquiries
regarding the encumbrances on the Assets put for auction. The auction advertisement does not
constitute and will not be deemed to constitute any commitment or representations of the
undersigned. Further, the advertisement shall in no manner be deemed to be a prospectus or
an offerdocument or a letter of offer for sale of assets of the company.

Date: 19/07/2024
Place - Nagpur

SD/-

Mrudula Cletus Brodie-

Liquidator of Ultimo Fabrics Private Limited (Under Liquidation)
IBBI/IPA-001/IP/P-01702/2019-2020/12681

Registered Address-Flat No. A-403,

Silver Estate Apartment, Manish Nagar, Nagpur-440014

Flace: Mumbai
Crate: 18072024

Mame of Applicant : PREMLATA JHANWAR/
SURESH CHANDRA JHANWAR

FORM A

PUBLIC ANNOUMNCEMENT - SALE NOTICE UNDER IBC, 2016
AS APUEA INTIMATES FASHION LIMITED (IN lIGUID.ﬂ.TIDH}

SHOP MO 3-4 GROUND FLOOR, PACIFIC PLAZA PLOT HI" 20
¥ LH'h 5 ROAD MaH ]
ClM 5 L17

Pursuant to Regulotion 32 of the Insolvency and Bankrupicy Board of Indip
[Liguidation Process) Regulotions, 20148, Public Announcement is hereby mode
invifing for the Expression of Inferest from proapective biddars far the purpese of
submission of bid in respect of ouchion sole of Ashapuro Infimeotes Fashion Limited
{In Liguidation],

The qualified bidders wha maeet the Eligibility Criterio: con porficipote in the E-
Auction, by bidding for not less thon the Reserve Price as menfioned balow and
subject fo the ferms of the E-auction Process Information Document.

[Aseownd in Rs,

Incremental
Value

Resarve EMD

Deseription of Assels
Price

Aszet Cotegory 1 ; MSE & BSE
Listed Company as a whole on
“as iswhere is bosis™
Aszet cotegory 2 : Loand and
Building at Pacific Plozo,
Gorage Galli, Dadar [(West)
400028 an as is where is basis:
Unit Mo, 1, Ground Flr, Pacific Plozo
- 255 sqft. (Corpet 212,50 sq i)
Unit Neo. 3, Ground Flr, Pacific Flaza
- 255 sqft (Corpet 212,50 5 f]
Unit Ne. 4, Graund Flr, Pacific Mlaza
. ?5'?‘ﬁ:| i [Carpet2 16 5 )
Asset cotegory 3 : Lond ond
Building of ‘Krishna Complex’
Harihor Compound, Survey no,
113/2 of Villoge Dapode,
Bhiwandi on oz is where is basis
Mos. D5/ 107 on the 13t flosr

26,62,85,000(2,646,28,500| 5,00,000

4,25, 78,050 | 42,58,000 100,000

48,75,300 4,858,000 20, Q00

Functioning undar the hanking Companies (Acqulsition and Transfer of Undertakings)

Act 1870, having its Head Office at: 112 JC Road, Bengaluru - 580002 and amongst

olfver, Faving one of Bs Having Branch Office al 26-A. Syrdicate Bank Building,

Bir Phirczshah Mehta Road, Fort, Mumbal - 400 001 Through ts Branch Banager,

Mr. Age: vear, Dcou. Service . Plaintiff

Varsus

Santosh Kumar Singh, Age: years Ocou, Buginess The Propretor of Satyam

Roadlines A proprstary concerned Jayvambe Chawl Cocomity Behind Mafatial

Company, Pandpada, Kabwa, Thana - 400605 Defendant

T,

Defendant Mame: Santosh Kurmar Singh, Abovenamead Defandants.

(A5 per Drder dated on 06.01.2024 & 20.06.2024 &= prasiding in Court Room Mo, 14,

H H.W D Reedar)

WHEREAS the asbovenamed Flaintififls hashave Plaint relating to a8 commercial

disputas in this Court against you and you are hereby summonad fo fids-a Writken

Slatemant within 30 days of the seride of the presen! summons and in case you fail to

file the Written Statement within the said period of 30 days. you shall be allowed to file

the Written Siatemant on such other day, as may be specified by e Court, for reasons

o be recorded in wriling and oa payment of such costs as the Court deems: it bid

whach shall nolt be ler than 120 day's fram e date af service of gurmmmons. On expliry

of one hiindred and tweniy days from the date of service of summons, you shall forfed
the right to fifa the Wniten Statement and the Court shall not allow the Writken

Slatermeni o be akan on record; -

THE PLAINTIFF, THEREFORE PRAY:

a. The Decree may pleased be passed by this Hon'ble Cowrt in favour of the Plaintiff
Bank by declarng the Defendants o pay the Planlifl Bank a sum of
Ra. 508,673,135 (Rupees Flve Lakh Mine Thousand Six Hundred Seventy
Three and Thirty Five Paise only) only against the Loan availed which incluede
imilereest upbo 30.09.2018 as per Parlicular of claim e, Exh. H Haraio with further
imberest thereon at e rate of 13,25 30 pa from The date of filing of suit compounded
with monthly rest on Re. 5,09,673.35 (Rupees Five Lakh Mine Thousand Six
Hundred Seventy Three and Thirty Five Paise only] ii#l payment andior
realization of enlee armount with costof the swil

b, Forsuch other and furher reliefs az the nature and circumstance of the case
may reguire.

o That he Defendant Be directsd and ordersd 10 pay cost ol e sult o e Plzantin
You are hereby summaoned fo appesar in this Cowrt imperson, or by anAdvocate and

able to answer all material questions redating to suit, or who shall be accompanied by

soemae pErson abde fo answer all such gueslions to answar lhe above named Plaintil,
and as the suill is fixed for the final disposal, you must produce all your witnesses and
yiou are hereby raguired to {ake nodice that in default of your appearance. the suit will
ba heard and defarmined in your absenca; and you will bring with you any document in

YU POSSESSI0N oF powar containing evidencs relaling 1o the marms of he Plainiiffs

case of Upon which you intend to rely in support of your case and in particutar for the

Plaintiffls tha foflowing documanits |-

Given undar my hand and the seal of thes Hon ble Cowrl

Dated this 24th day of June, 2024

Sd/-
For Reglstrar
City Civil Court, Bombay
Mahesh Haridas Chandanahiv, Advocate Hegh Court
= Unit Mo, 5-12-47, 2nd Féoor, Haware Cenfurion Complax
Plot Mao. EEHI:I B15eclor 194, Seawoods, Manl EasL Mavi Mumbai - 200706
Maob, BETI385332 Emall; advmbchandanshivigrrail com
Advocate For Plaintifi's Signatura
HOTE: Next Date in this Suit is 19.08.2024 Please check the status and nextfurther
date of this Suilon the Ofcial web-site of the City Civil & Sesshon Courl. Gr. Bombay

|S eal

LT GRINDWELL NORTON LTD,

Regd. Office: Leala Business Park; 5" Level, Andheri-Kurla Road, Maral, Andheri {E), Mumbai 400 055,

el O22-40272120, Fax: 022-40212102, Emall: sharecmplanocasaint-gabain.com,
Website: www.arindwealinorton.coin, CiN - L2ZE593MHI1950PLCOOR1E3

Extract of Unaudited Consolidated Financial Results

for the Quarter ended June 30, 2024

PUBLIC ANNOUNCEMENT
(Lnder Regulation G of the rsohency and Bankrupicy Board of Indls
indaivency Resalulion Procedd for Carporate Persons) Regulations, 2016]

FOR THE ATTENTION OF THE CREDITORS OF
PERFECT INFRAENGINEERS LIMITED

RELEVANT PARTICULARS

| Mame of comorate debior
_D«'.IIE'-:I TNl t.lfn:l'mmu (et
| Aoty under which comporate debbor
| B mponporabed [/ negslong
4. | Gonporete [oerity Mo, ¢ Limited Liabilty

| Kentificasor: Mo, of coporate debior
& |Address of the -mstE’Ed atfiee ard

| principal affice (F i) of copomte

deabior

dBth May 1586
a0 #umbsl Mararesha

L ) =

AN TOSeRLOea5ET

 Fepstered Adoress: FHR3T, TIL noustial Area. BIOC,
T, Road, Rebaks, M Mumiber, Thane - S00708,
Adidriz=s, &t which the books of aooount ane
manioned 168, Bhanusal Chambers, Sant
Tikamm Foad; Masid East, Murnbal, Maharashia,
i, 40000
Cate of Order - lS1.I| JLJ-.I.’.‘III:Ed-
 Date of Ruceipt of Ordar — 1660 ks 2024
15 '5:-‘.|"‘|.|.-||'|- s
iFom the daw of meeipt of the ondar)
Gaimang Chnctalal Snah
B PR P 000 T 0 B 2030 A13002

i :Iiﬁi-aén::.- commencement tiate in
_|respect of coporme debitor

7 | Eatrrated date of Ciosors of insokensy
| rEsalubion process

8. | Mame and reg@stration numnes of the
| nsntvancy professional actng as merim
_IFHGIhllI.'I."I [.II'I:I"lE"'ﬂ'l'.I'""&

g, |Address and e-mal of the mtenim

resulion professanal, &5 regEened

 Address: Flat 206 A Wing Raj Vabhay 1 CHE
Diaharneker Wi Malenir Magar Beodiviai West

| wath tha Boamd Sumbai Suburban, Mahaesiita-40006T
|13 i _£|1'|a-|| f:ﬂlm#ﬂﬂﬂﬁﬂ.nﬁn ......
10 | Address and e-rmal to ba usad for Aodress; 1221, Mawer Chambear . Marman Poim,

Bl - QOO0
Emall: grppiCdEemaileom

_3.'1“ 'uI:.' ?l}Eli r|'|.||11||.-' |J.-|I,E~-:'|f|-'-'t-‘:-:'b-'qr| ||"I:lr-: P
Mot Apploable 25 per formation avakanks win IRF

| CnrresSEon e ee wilh e rlerim
| resalution profassional

'.:1::_I.ﬁﬁl‘ ..,:b:llr'- o "ild'lll"lb-.‘\..l-:lll o AT

17 |Classas of craditors, f.any, under caLSS
(6] of sifssection (G4 of section 71,
Becertamed by the mbanm resolution
I|:1'\|::II'I"-|!"-I,:II'F'||

15 ames of nsolvency Professianaks | Mot Applicabis
herilified o act s S coeised
Represantative of creddors in & Cees

" _!T|1|:ne: TS [e;-r shch el |

14 el Relevant Fomis and Wl link:

(b Detisls of auithoined represeniahes rlllgrg,ui:_ll:-l.;'!:g:_n. :rl,l:: ey cowenioacks
BIE avalaie at

Matice i€ hereby given thal the Mati |:||'|F| Coampany l aw Tribunal hes andered the

commencament of corposate insolvency resolution pracess of PERFECT INFRAENGINEERS

LIBITED or 16%h July, 2024 (Drder recaived on 16th July 2024),

The craditors of PERFECT INFRAENGIMEERS LIMITED, are hereby called upan to submit

thsir claims with proof on or before 30th July, 2024 to the interen resolution professienal at

Iheaddress mentioned aga st entry M 100,

The financial creditars shall submd their clalms with proef by electronic means only, Al othar

ereditors may subenil the claims with graol in person, by poat of by electranic maang

A fimancial craditor DE'll:lI'IE.-"g tD & class, asdisted agalnai thea antry Moo 12,s0nall indicate its

choice of ashanzed representadnee from amang the thega insolvency professionals listed

F.I,E.EIF'!E-‘I. EI'I[T:.' MOC13 10 3ct B sutnaned representativa of the class | spacity class| inForm CA

- Mot dpplicable

Subrmssion of Talse o r'rniale.aulng urnnfs of cEaimshall atirac] panaities,

Date: 159th July 2024 S

Place: Mumbai Gaurang Chhotalal Shak

Interim Resolution Professional

IBEI Reg. Mo, IBERBLIPADO0Z/IP-NOCRAT 204 2. 20207/ 13002
AFAL AAD FTA00Z 02/ 300628 203281 Valld 1l 30062025

SAINT-GOBAIN

- 2700 5 H,

Asset categery 4 : Land ond
Building ot ‘Krishna Complex’
Harihor Campound, Survey no.
113/2 of Village Dopode,
Bhiwondi on os is where is basis
Gala Moz, D&/ 107 TO 109 on the
1stfloor- 24,750 sq ft,

Gala Moz, D& 110 an the 1t
floar- 2701 sq i,

Gala Mos, D& 111 on the 1st
floor- 2550 sqft

Tetal Area: 30,001 sq ft

Aszel category 5 : Lond and
Building of 'Krishna Complex’
Harihor Compound, Survey no.
113/2 of Village Dapoda,
BEhiwandl on os is where iz basis
Gola Mos. D&/ 201 TO 209 on the
Znd floor - 24,750 sq fi.

Gola Nos, D&/ 210 on the Znd
floar, tetolly admeasuring abowt
2,701 sq f1.

Golo Mos, D&/ 211 on the Znd
floor - 2,550 sq ft.

Total Areo : 30,001 sq ft

Asset category & : Lond and
Building ot "Krishna Complex’
Harihar Compound, Survey no,
113/2 of Villoge Dapede,
Bhiwondi on os is where is basis
Gala Mos. D&/ 101 TO 109 on the
Istfloar- 24,750 sq

Gala Mos. D&/ 110 on the 15t floor
=270 sqft,

Gala Mas. D&/ 111 on the 131 Baor
- 2550 5q # Gala Mes, D&/ 2071 TO
209 orvthe Znd floor - 24,730 5g fi.
Gala Mas, D&/ 210 on the 2nd
flor, totolly admeasuring about
2,701 sqft.

Gala Mas, D&/ 211 on the 2nd
floor - 2,550 5 f,

Gaola Mas. D5/ 107 on the 131 foor
= 2700 5g H,

Total Area: 62,702 sq fi
Asset Cotegory 7 1 Lond and
Building of "Mouli Krupa' 5, Mo,
72/3/1, Villoge Dapode, Taluka
Bhiwandi, Dist, Thame, on a3 iz
wheare is basis

Total Area : 7,777 sq fi (built up)
Aszzel Cotegory 8 : Plant and
Machinery on os 15 where 15 basis
Asset Cotegory ¥ @ Financial
Aszsets (Brand) on as iz where 13
basis

it is informad thot the E-ouchon shall be scheduled on 16th Awgust, 2023
berween 2:00 PM to 5.00 PM with an unlimited extension of 5 minutes. All
communicafion to be oddressed fo [liguidation.ashopura@gmail.com)

Pleose drop a mail of (liguidation.ashapuroiEy muil.tmn]%n-r details abaut the
oruchion

5.41,71,000 | 54,17,500 | 1,50,000

5,13,19.800 | 51,32,000 | 1,50,000

10,72,80,000(1,07.28.000| 500000

2,24 51,750 | 22,45,200 1.50,000

1,30,42,800 | 13,05,000 | 200,000

B12,63,700 [ 81,26400 200,000

Sd/-

Bhovesh Rothod

Liquidater of Ashopura Intimotes Fashion Limited

Registration Mo.: IBHI.I'FF#I-QUIJ"IF-PUI'H:]U.-"MI B-19/1 ll'i-"l 03

- iguidatien.ashapuro@gmail.com
Place: Mumbai .

Date: 19/07,/2024 Contact Mo ; P00447E811/ 9359139080

Telephone

SELLWIN TRADERS LTD
CIN : L51909WB1980PLC033018

Regd. Office :126/B Old China Bazar Street Kolkata 700001
Corporate Office: 302, Priviera, Nehrunagar Circle, Ahmedabad-380015 (Gujarat) India
: 033 2231 3974, E-mail : selltl_1980@yahoo.co.in, Website : www.sellwinindia.com
STATEMENT OF CONSOLIDATED UNAUDITED FINANCIAL RESULTS FOR THE QUARTER ENDED JUNE 30, 2024.

(Rs. in Lakhs)

(As. in Lakhs}

Particulars

Quarter ended
30-06-2024
(Unaudited)

30-06-2023
{(Unaudited)

Quarter ended

Total Income

72,137

£8,295

MNet Profit / (Loss) after tax

9,337

9,688

Total Comprehensive Income for the period

[Comprising Profit / (Loss) for the period (after tax) and

9,337

9,653

Dther Comprehensive Income t’,after ta:-:J]

——r Lo TP ST PSS oS e

S e

Paid up Equity Share Capital (Face Value Rs. 5/- each)

5,536

5,536

Quarter ended. Quarter ended . Quarter ended Year Ended

(of Rs. 5/- each) (not annualised)

Basic & Diluted Earnings per share (before extraordinary items)

8.42

8.76

34.65

(of Rs. 5/- each) {not annualised)

Basic & Diluted Earnings per share (after extraordinary items)

8.42

8.76

the Quarter
Company's website :
BSE Limited : www.bseindia.com

34.65

Key numbers of Unaudited Standalone Financial Results of the Company for the Quarter ended June 30, 2024 are as under:

NOTES :

{Hs. in Lakhs}

Sr.

No. Particulars

Quarter ended
30-06-2024
(Unaudited)

30-06-2023
(Unaudited)

Guarter ended

Year ended
31-03-2024

Y Hed PARTICULARS June 30,2024 March 31, 2024 | June 30, 2023 March 31, 2024
ear ende (Unaudited) | (Unaudited) | (Unaudited) (Audited)
31-03-2024 Total Income from operations (net) 1663.640 2911.930 1002.870 6173.010
(Audited) Net Profit / (Loss) from ordinary activities before tax 89.400 42.410 45.770 122.560
Net Profit / (Loss) for the period after tax (after Extraordinary items) 70.010 35.340 34.320 96.160
2,75,508 Equity Share Capital 2026.000 820.000 820.000 820.000
38.296 Reserves (excluding Revaluation Reserve as shown in the Balance
! Sheet of Previous year) 0.000 0.000 0.000 1923.060
Earnings Per Share (before extraordinary items) (of Rs. 10/- each)
Basic : 0.350 0.430 0.420 1.170
40,880 Diluted 0.350 0.430 0.420 1.170
Earnings Per Share “(after extraordinary items) (of Rs. 10/- each)
Basic : 0.350 0.430 0.420 1.170
5,536 Diluted : 0.350 0.430 | 0.420 1.170
NOTE :

The above is an extract of the detailed format of Financial Results for the Quarter ended 30.06.2024 filed with the Stock Exchange under
Regulation 33 of the SEBI (Listing Obligations and Disclosure Requirements) Regulations, 2015. The full format of the Financial Results for
ended 30.06.2024 is available on the Stock Exchange websites.

http://sellwinindia.com/invst.html

1) The said financial results were reviewed by the Audit Committee and were thereafter approved by the Board of Directors of the Company
at their respective meetings held on 18th July, 2024.

2) In accordance with the requirements under Regulation 33 of the SEBI (Listing Obligations and Disclosure Requirements) Regulations,
2015, the Statutory Auditors have performed an Audit of the financial results of Sellwin Traders Limited for the quarter ended 30th June,
2024. There are no qualifications in the Limited Review Report issued for the said period.

STATEMENT OF STANDALONE UNAUDITED FINANCIAL RESULTS FOR THE QUARTER ENDED JUNE 30, 2024.

(Rs. in Lakhs)

(Audited)

Total Income

70,671 67469

Profit before tax

12,320 13,006

Quarter ended| Quarter ended |Quarter ended| Year Ended

Met Profit for the period

9,191 9,710

Motes:

1. The above is an extract of the detailed format of Quarterly Financial Results for the Quarter ended June 30, 2024, prepared and published with the
Stock Exchanaes under Regulation 33 of the SEBI (Listing Obligations and Disclosure Requirements) Regulations, 2015, as amendead, The consolidated
financial results have been subject to a Limited Review by the statutory auditor of Grindwell Morton Limited (“the Parent Company”
The full format of the Quarterly Financial Results is avallable on the Stock Exchange websites viz, www.bseindia.com and www.nseindia.com and on the

Company's website www.gringdwelinorfon.co.an

The above financial results ware reviewed by the Audit Committee and approved by the Board of Directors at their meeting held on July 18, 2024,

The above Consolidated Financial Results have been prepared in accordance with Ind AS 110 - '‘Consolidated Financial Statements'.
Fimancial Results consist of the results of the Parent Company. its Subsidiary, namely 5aint Gobain Ceramic Materials Bhutan Private Limited, Joint
Venture entities - 5G Shinagawa Refractories India Private Limited {upto Novermnber 30, 2023) and Advanced Synthatic Minarals Private Limited {from
January 24, 2024) and its Associate - Cleanwin Energy Three LLP. As per the current contractual terms, the Company 15 not entitled for any share of
Profit/(Loss) In its Associate - Cleanwin Energy Three LLP. The unaudited consolidated financial results of the Subsidiary and the Joint Venture entities,

duly certified by the Management, have been considered whilst preparing these consolidated financial results.

. The Company had executed a Share Sale and Purchase Agreement with Shinagawa Refractories Co. Ltd. (Japan), and 5G Shinagawa Refractories India
Private Limited for the sale of 49% of its equity stake held in 5G Shinagawa Refractories India Private Limited on Cctober 26, 2023, for a consideration
of ¥ BO7 lakhs. The ¢losing transfer procedures have been completed on November 30, 2023, The Company has accounted for the loss an sale of

investment of ¥ 35 Lakhs as an exceptional item in the consolidated financial resulis.

Mumbai
July 18, 2024

For GRINDWELL NORTON LIMITED

Director |dentification No. 00494806

financialexp.epaptin

The Consolidated

for the Quarter
Company's website :
BSE Limited : www.bseindia.com
NOTES :

B. Santhanam
Managing Director
. Ahmedabad

18.07.2024

Place
Date :

25\"1’999 PARTICULARS June 30,2024 March 31, 2024 June 30, 2023 | March 31, 2024
(Unaudited) (Unaudited) (Unaudited) (Audited)
50,483 Total Income from operations (net) 1076.910 1552530 | 1002.870 3995.970
Net Profit / (Loss) from ordinary activities before tax 79.000 34.260 45.770 110.680
ZEJG?E Net Profit / (Loss) for the period after tax (after Extraordinary items) 61.630 28.710 34.320 85.800
Equity Share Capital 2026.000 820.000 820.000 820.000
Reserves (excluding Revaluation Reserve as shown in the
Balance Sheet of Previous year) 0.000 0.000 0.000 1913.410
Earnings Per Share (before extraordinary items) (of Rs. 10/- each)
! : Basic : 0.300 0.350 0.420 1.050
, “the Company ). Diluted : 0.300 0.350 0.420 1.050
Earnings Per Share (after extraordinary items) (of Rs. 10/- each)
Basic : 0.300 0.350 0.420 1.050
Diluted : 0.300 0.350 0.420 1.050
NOTE :

The above is an extract of the detailed format of Financial Results for the Quarter ended 30.06.2024 filed with the Stock Exchange under
Regulation 33 of the SEBI (Listing Obligations and Disclosure Requirements) Regulations, 2015. The full format of the Financial Results
ended 30.06.2024 is available on the Stock Exchange websites.

http://sellwinindia.com/invst.html

1) The said financial results were reviewed by the Audit Committee and were thereafter approved by the Board of Directors of the Company
at their respective meetings held on 18th July, 2024.

2) In accordance with the requirements under Regulation 33 of the SEBI (Listing Obligations and Disclosure Requirements) Regulations,
2015, the Statutory Auditors have performed an Audit of the financial results of Sellwin Traders Limited for the quarter ended 30th June,
2024. There are no qualifications in the Limited Review Report issued for the said period.

For and on behalf of the Board of
SELLWIN TRADERS LIMITED

Sd/-

Monil N Vora
DIN : 09627136
Director
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COURT ROOM NO. 04
PETITION NO. A-3741/2022

MR. ANKITA VISHAL MANDAVKAR ...PETITIONER
VIS.
MR. VISHAL CHANDRAKANT MANDAVKAR ...RESPONDENT

It is more respectfully submitted on behalf of the Applicant.
1) That in the above said matter the petitioner has filed divorce
petition against the Respondant, whereas the last known
address of the Respondent is Room No. 81/82, 316, Swadeshi
Market, 02nd Floor, Kalbadevi Road, Mumbai - 400002 and the
several notices has been sent on that address but all returned
with remarks “person not residing at given addresses”
2) Therefore, the Petitioner preferred this issuance of public notice
in news paper with oral directions of this Hon'ble Court. So, the
Respondant may come forward after receipt of this notice and
appear before the court if he preferred to proceed with the matter,
otherwise the Petition may proceed exparte from the next date.
The next date of the hearing is 05/10/2024, but the Respondant
has to approach the court within 15 days from receipt of the notice.

Kindly take note of this notice. & du: ¢, forga €-Fifaar goaT ST HohaedeTaR SUCTsy 3.
Place: Mumbai Sq/ . @ : 3. Tafaer geramaq gitsuwrs / aea ST hth HehaaIdia YT el STTdre.
. - -
e e Ganesh B. Shinde CPROMASS i i ().
(Adv. for Petitioner) .20, g.9e®, g

FZIST - I[EFerHAOT &5ITeleT S2ATelet 3BTV HIAT

iR PEET (Am) AT, G998 SueuE U Gee (FENTg JetHioT  setastd
STfeROTE Hes) Tiell . L3, TN HUEN, TEFEir 9o, aig (Td), G - ¥oo ok?
(greartt . 03 &&Y¥OL¥IR) ¥ TEWIE TeHIVT o SAarehTe TITHERUTRS / HTESTh Srerem | ©
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